» IN PART II SECTION 3(ii) OF THE GAZETTE OF INDI&,

GOVERNMENT ©F INDIA

MINISTRY OF | FINANCE

DEPART:AENT QF REVENUE
R

Newy Delhiathe{ 1$U “ Nevember, 1085,

NCTIEICAT ION
INCOME TAX .

_ _ .
Ne. é% %§y (F,No,398/29/34=-IT(B): In pursuenie of sube=clause (iii;
_of clause (47) of Sectien 2 of the Income-tax| Act, 1961(43 ef 1961),
and in supersession ef the Covernment of Indif in the Department ef
Revenue's Netificatien No,6455 (F.Ne,393/25/8k-IT(RB) dated 14.10,85
ex-cest-~facte authorisation of the Central ernment is hereby
cenveyed te Shri Geerge E.J,D'Cruz being a Gazetted Cfficer of
Central Gevernnent te exarcisa of the pewers of a Tax Recevery
Officer under the said Act frem 29.6.84,

(B. E.Alexanger _
‘Under Secretary te the GevireT India,
The Managar. ; - - .

Govermment of Indis P ress,
Mayoapuri,New Delhi,
Copy fer.wardagd toi=

1. #11 Directors of Inspectien including D#.(%Ms),m«a Delhi, -

2, The Director, IRS{DT§ Staff College, Nagp:

3, The CRAG ef India,New Delhi,.

4, The Acceuntant (Ceneral, Bihar,Ranchi,

5, The Chief Secretary.Covernment of BiharjPatna, '

6. The Jeint Secretory and Legal Affairs, Depsrtment of Legal
Affairs Ministry ef Law, New Delhi, ' _

7. The Commissioner ef Inceme-t ax, Patna. :

8, I.AC.Inspectien Divisien,CBDI,Vikas Bhavan, New Delhi,

9, Central Cell DI{RSRFR) New Delhi{2 cepies) fer issue and
distributien, - . : :

10, DI(P&P),Hans Bhavan,New Delhi,

11, Gusrd file, _

Nl o
_ (BLE, Alexandaxr)
Under Secratary $o-the—Sovtrof Imie:

'.\-.a—-—...,



